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O R D E 

Shri S.P.Mukerji,Vice Chairman 

I have heard the learned counsel for both 

the parties and have gone through the documents carefully. 

The applicant seems to be aggrieved by the fact that 
Air Customs 

his juniors havebeen posted as InspectorsLat the 

Trjvandrum International Air Port while he has not been. 

The learned counsel for the respondents states that the 

applicant also was considered but since he had less than 

three years of service left he was not given a posting 

at the Trivandrum Airport. It is admitted that no 

ag4is^ of pay scale or grade is involved in the 

impugned posting and as such the applicant cannot be 



.'_. 

deemed to have been justifiably aggrieved by his not 

being posted at the International Airport at Trivandrum. 

There is no stigma attached also to his being retaisled 

in his existing post. In the circumstances, I see no 

merit in the application and reject the same under 

Section 19(3) of the Administrative Iribunals Act. 

There will be no order as to costs. 

(s.P. Mukerji) 
Vice Chairman 

¶ 	 19.5.1989 
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